EENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

Criginal Application No: 560 of 1992

R,P.Mishra & others ssessess HApplicants,
Versus
Unicn ﬁf India & ethers, esssessee Respondents,

Hon'ble Mr, Justice U,C,5rivastava, V,.C,
Hon'ble Mr, K,Obayya, lMembsr-A

(By Hen'ble FMr., Justice, U.C.Srivastava, V,C.)

fh- applicants 23 in numbers were appointed
as Junior Field Uf%icers in the year 1976 & 1977
.-in the pay scale of R, 550-900 class II Greup 'B'
non-gazetted post in the department of Handicrafts,
The pests of Junior Field Officer in the Carpet
Division was redesignated as Carpet Training Officer -
on 15,2,1978, The louer scale of pay 550-800

class III Group 'C' new revised as 1600-2600,

2, The grievance of the applicants is that they
vere d&signatéd as Carpet Training Officers at a
particular pay scale but there is nas avenue of
premstion and mere or less all of them have attained
the maximum stage and are stagnating witheout any
premection, whereas the other officers whe attained
in different divisions aleng with the applicénts

the pay scale of R, 550-900 and they were redesige-
nated as Handicrafts Prometion Officer in the

scale and Grade uhich is fs, 550-500 now revised as

Rsy, 1640-2900 by order dated 4.,6,1979 but the



respondent No., 2 redesignated tho‘applicants as
Carpet Training Officer in lewer pay scale i,e,
s, 550-800 Class III Group 'C' in illegal and
arbitrary manner. The next promotien from the
pest ef Carpet Training Officer is Asistant
Directer. At present there 2re only 10 posts of
Asistant Directors in the Carpet scheme and total
number of Carpt training Officers are mere than
160. The applicants have approach:zd the Department
and ﬁrayed fer justice and have reminded the
department that the stagnatien is net te be
allowed after 10 years and av:nd. qf pramation
sheuld be open, the departm.nt has net considered

the matter,

X P The respendents in their Counter Affidaeit
hav§ refuted the plea ef the applicants., The
respondents have alse stated that the petitieners
whe are Carpet Training Officers have a channel of
premetion and are entitled for peemetion as
Assistant Director and thereafter, te the next
higher pest of Deputy Directsf and as such the
present putitian is whelly miscahceived and is
liable to be rejected.ﬁ;lt is stated that the
present petition is highly belated and is liable

te be dismissed on the greounds of limitation alone.
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Hewever, as regards the aﬁpaintmenivaf the ether
petitioners is concerned, it is stated that the
other petitioners are presently serving in varisus
parts of the ceuntry and their service records

are being maintained in the respective Regional
Contralling Offices aﬁd as such it is net pessible
to verify at this stage the particulars regarding
the appointment of the other petitieners, other

than petitiener No. 10,

4, The contention of the applicant is that
there is ne avenue of prometion and it ray be

that the avenue of prometions may be few in numburS';
However, in view ef‘the fact similarly plaged
perseans have been fixed‘in the higher pay scale and
there is a combined senierity list, There is ne
reasen why respendents at their eun level will neot
cmﬁai&ﬁr the pay scale eof the applicant, It is
ture that they ere entitled te stagnation allewance
and they were alse entitled te draw annual
increments in this scale. It may be censidered

if the creation of selectien grade pest fer these
persens is permissible, T?f_ap9}icaét?m?§5“ §§?5
ngt makeraut any pasglfo; @iP“°?iﬁﬁ,?s,Ef?XFﬁ,f¢’v
 but with the sbservatiens that the respandents Qill

consider the stepping ef the scale of the applicant



aleng with similarly placed counter parts, This

application is therefoere dispesed of finally.

&Q&FSEDQY ; Vice=Chairman

Allahabad Dated: 9.2.93
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